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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

Present ¢ Hen'ble lir, 5, Biswas, Administrative Member

Hen'ble Mr., A, Sathath Khap, Judicial Member

For the Apnlicant @

L4 For t he Resnenéents?

Prevat Kr. Bese
Via
Eastern Railway

1

Nene

/

My, MK, Bandyepaéhyay, C@unséi-

Date ef Order : 26-72-2003

JM

MR, A, GATHATH KHAN,

When the matter is takem up fer hearing te-day, nene

awpears fer the aenlicant,

Hawever, L4, Ceunsel fer the respen-

4 dents has breught te eur metice the erder dated 17th/12th Ucteber,
¢ .

2001 wherein it has been:stétaé'that the aprlicant has already been

aerminted ané ﬁusted.umder‘PWI/BNJ as‘Gangmam vide Cffige Qréar,

dated 11.2.2001 {cepv placed en recerd). Under th@secircumstances,

we are of the ¢isw that the O,A, has beceme infructueus. Accerdingly,

the 3 ame isd ismisged a5 baving heceme infructueus,
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